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CERAL ADMINISTTIVE TRIBUNQ 
G UW HATIBENCH.GUVTI 	/ 

ORIGIN 'PPLICATION NcD. 3 

• 	 • 	4. 	 PPLICZS versus,  

Union of India &ors . • • • . . • • • • • Respondents 

FOR THE rPPLIC(S) 
DVOCTE 

FOR THE RESjiJr (s) 	C 94-c 

Notes Q,Lthe ReqjstrX 'DATE- 	- _cQuBTOQ 
25.1. 0 

	

	
Psent• Ron' ble Mr.Justjce D.N. 

Cho.rdhuq VjeChajan. 

in 
Mr. 

R. ka 1 earned counsel for the 
8Pplicant is anted 	leave d to • 	t re 

( 	 • 	 withdraw 
the appcatjon and reagitat e  

•: F 	 the matter in• aprrjate forum. Prayer for 1s, 	 IS allOwed. The  
Vid 	 be refunded e 	

the 	rL 	'\ '—' Dated 	
i- 

Vice Chairma n  Dy. Regislrer. 

•25.100 	Present: Ho'bjéMrjustIce D.N. 

Phoudhury, VIce-hajrin. 

•4 	------ 	 Mr. R. Shazna learned couns.,el for the ••  
applicant Is ranted 1eav to'wlthdraw 
the app1 icion'ana.rgjtate the matter 

in appropriate for. Prayer is allowed. 

The IPO be refunded to the applicant. 
I 	 . 	

( 

Vice-Chairman 
im • 

,A:  
• 	

• 
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IN THE HCN' 	 - AINrTRATIVE TRIBUNAL 

WWP1ATI BENCH : GUWAI-{ttt. 

Original Application No. 35/ot 2000. 

Code of category : 

Bench 	 : 	Guwahatj 

Sri Mrinal Kumar Qioudhury •. Applicit. 

- Vs - 

The Union of India & ors. 	.. Respondents.' 

I N D E X 

Si. No. Particulars 	 Page No. 

Original Application 	 1 to 9 

Verification 	 10 

Annexure - A 

Annexure - B 

Annexure - C 

For Off1cll use 

Date of filing : 

Fl 1 ed by : 

Raj eswar Sarma, 
Advoc ate. 
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• 	 IN THE HON' BLE C\JTRAL ADMINISTRAUVE TRIBUNAL : 	•ru 
GUWMA1I BBCH : GUWAHA1I. 

* 

• 	 Original Application No. 	of 2000. 

IN THE MATTER OF : 

M app1icatioii under section 19 

of the Aãninistrative Tribunal 

Act, 1985. 

1. 	Particulars of the Applict : 

Sri Misq Mrinal Kumar Choudhury, 

Son of Nripendra Narayan  thoudhury, 

Resident of Guwiti,Bataghuli,Panjaberj, 

Post Office - Gahati, in the 

district of Knrup, Assarn., represented 

by Sri Nripendra Nar9yan Choudhury. 

2<1) Particulars of the Respondents : 

The Union of India, 

Repr eS ent ed by the Sec reta.ry to th e 

Covt. of India, Ministry of Human 

ReSce Develoent, New Delhi. 	* 

(2) The Commissioner, 

Kendriya Vidyalaya Sargathan, 

18 Institutional Area, NN Delhi—lW 016. 

contd. 
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(3) 	The Assistant Commissioner, 
Kendriya Vidalaya Sengathan, 

Rajgarh, Guwahati. 

 The Secretary, 

Central B oard of Secondary Education, 

Delhi. 

 The Controller of Examinations, 

Central Board of Secondary Education, 

Delhi. 

 The Principal, 

Guwah ati Pubi ic School, 

Panabari, Guwaheti - 781 022. 

The particulars .eipSt which the 	ppl  

is  mad: 

The application is made for issuance of 

Mandamus/direction for re—examination, scrutiny and 

revualation of anSwer script in Social Science of 

bll No.3110996 of the appilcent in P11 India Secondary 

School Examination, 2000 held by Central Board of 

Secondary Education, Delhi,, 

Jurisdiction of the Tribunal : 

The applicent declares that the subject matter 

in this application is within the jurisdiction of this 

Tribun al. 

contd. 
11 
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Limitation 

• The applicertt declares that the application 

is within the limItation period prescribed under section 

21 of the Aninistratiue Tribunal Act, 1985. 

FactS of thee : 

6(1) 	That the applicant is a citizen of India and 

resident of Assarn. 

6(11) 	Thatthe applIcant states that he was a student 

in Guwjiati Public School, Panjabari, Guwahati - 

781 022 of Carriculam of Cential Board of 

Secondary Education, Delhi. 

6(111) 	That the app1icnt states that he was a 

can did ate with Pool No. 3110996, School No.5027 

and Centre No.3579 of All India Secondary 

School Examination 2000 conducted by the Central 

Board of Secondary Educetion, Delhi during 

the monthof March 2000. 

6(iv) 	That the applicént states that he appeared 

in the subjects of Siglish Course-a Code No.001 0  

1-1indLCouxse -A C'de-002, MathnaticS Code-041 9  

* 	ScIence with Practical Code - 086 and Social 

Science Code - 087 in March, 2000 of All India 

Secondary School Examination, 2000. 

A copy of the Admission Card for regular 
candidates is annexed herith and marked 
as Pnnexure -, A. 

cont d. 
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.6(v) 	That the applicant states that he did well 

in all subjects including Social Science Code 

087 and the applicant did better in Social 

Science, Code 087 in All India Secondary 

School Examination 2000. 

61 4 
6(vi 	That the applicant States that the Controller 

of examinations declared in June 2000 the 

• 	result of the AL1• India Secondary Examination 

• 	2000 and the applicent secured the marks as 

follows and declared pass. 

Code Subject 	 Marks obtained 	Position - 
-- 	 • - 

	

- 

Th 	PR Total 
001 	Biglish Course-A 090 xxx 	090 	Aj  

002 - Hindi Course-A 	073 xxx 	073 	A2  
041 . MathematicS 	097. xxx 	097 	A1  

086 	Science with 	 . 
Practical . 	075 025 	100 	A1  

087 	SocIal Science 	056 XXX 	056 	B2  

A copy of marks sheet of the applicant in All 
India Secondary School Examination 2000 is annexed 
herewith and marked as Anne xure -  B. 

6(vii) 	That the applicant States that the applict 

did well in Social Science Subject and the 

marks he secured 056 with positions-Grade 82 

is beyond his expectation and therefore the 

applicant has genuine and bonafide doubt while 

totalling the marks in the answer Script of 

Social Stence. 

contd. 
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6(viii) That the applicant states that ihe respondents 
have not properly scrutinised and examined 

the answer script of Social Science and there- 

fore the respondents are bound to 

echeck an,d retotal the examin ation of 

Social Science. of thea applicant. 

6(ix) 	That the applicant sttes that he represented 

a repreS entation on 19. 6.2000 before th e Con-

troller of Bcamination, Central Board of 

4 

k 

2 
- 	 Secondary Education, Delhi, praying for recheck 

and retotal the marks he Secured in social 

science and the said representation has not 

been disposed of till date. 

A copy of representtion dated 19.6.2000 

representeted by. the applicant is annexed 

herewith and marked as Pnnextjre —C. 

6(x) 	That the applicant States that the respondents 

committed illegality, arbitrary and violative 

of principles of natural justice while checking 

and totalling the marks secured in answer script 

of Social Science.of the applicant and therefore 

the applicant has no alternative but to approach 

before this Honthie Tribunal. 

6(xi) 	That the applicant states that this Hon'bie 

Tribunal maybe pleased to call for the records 

of the answer script of Social Science Code 087 

contd. 



	

• 	of the applicant and to recheck the entire 

paper and also to give protection to the 

applicant by declaring the result of the All 

	

• 	India Secondary School Examination, 20.. 

7. 	Grounds for relief with legal provisions :- 

	

7(1) 	For that the applicant has made a primafacie 

case against the respondents. 

	

7(11) 	For, that the applicant has appEared in All 

ibj'ectS including in Social Science in All 
India Secondary School Examination, 2000 

conducted by theCentral Board of Secondary 

Examination. 

4 

7 (iii) For that the applicant did well in Social 

Science Code 087 and the respondents have not 

scrutinised the paper of the applicant.thoroughly 

and th erefore the $ 31d reSult is '1 iabl e to b e $ et 

aside. 

7Uv) 	For that the respondents are not Sure about 

the marks obtained by the applicant id there-,, 

fore the result of the examination may be set 

aside and quashed. 

7(v) 	For that the respondóntS have not applied mind 

properly in declaring the result of the All 

India Secondary School Examination 2000 and 

hence the Same is liable to be set aside and 

quashed. 

con t d. 
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7(vi) 	For that the actions of the respondents are 

illegal, arbitrary and not sustainable in law. 

7(vii) For that the respondents have not properly 	4 
• examined and totalled the marks of the answer 

script 6f Social Science of the app1ict. 

7(viii) For that the respondents should have considered 

favourably the resprnentation filed by the 

applicit on 19.6.2000 and the same have not been 

disposed of till date. 

7(ix) 	For that in any vi 	i of the matter the action 

of the respondents are not sustainable in' the 

eye of law. 

7(x) 	For that respondents could not cite any addition 

and 3ust reason for their arbitrary action in 

denying the claim of the applicatht. 

8. 	Details of riedios exhausted : 

That the applicant states that he has no other 

alternative and other efficacious rnedy than 

to file this application, representation tIugh 

pioper channel was submitted on 19.6.20o 

and the applicit approached several tines in 

different occasions for disposal of the 

representation and the Same have not been 

disposed of till date. 

con t ci. 
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9. 	Matterspreviously filed or_pendingwith : 

1hat the applicit states that he has not filed 

any application before this Tribunal or any other 

Flon'ble Court and no application is pending in 

any Court. 

	

10. 	Rel ief S cu Qht  

It is therefore most respectfully preyed that 

Your Lordships would be graciously pleaSito 

adnit this appication, call for the records 

and upon hearing the parties be pleased to 	6 

1) 	direct the respondents to re-examine and 

scru!tinized the answer script of Social Science 

Code 087 df the applic-ct and after that fresh 

result may be declared by quashing the earlier 

result declared on 3.6.2000. 

Cost of the application. 

Any other relief or reliefs to vhich the 

applicat3.on is entitled to as this Hon'ble 

Tribunal may deem £ it and proper. 

	

11. 	INTERIM PRAYER : 

The applicant prays for an interim order not 

to give effect to the result of the All India 

Secondary School Exandnation 2000 declared 

on 3.6.20009 

contd. 
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12. Particulars of Postal Order : 

-# 

 Number of Postal order 2_G6 

 Name of Issuing Post Office : G P.  0 Guwahati. 

 Date of Issue of Postal Order :2 	O 
at 

40 Post Office/which payle : Guwahati 

13. 2gttj1.s_o I In dex 	: 

14. List of aiclusures : 

• 	

. Index 	 . 

Application 	 - 	- 

Annexure as per Index. 

Postal Order. 

WI 

cont... Verifi cation. 
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* 	
V E RIFiTION 

I, Nripendra Narayan houdhury, son of Late 

4J .M CAozLd,by caste Hindu, resident of Bataghuli, 

Panjabari, Guwahati - 37, in the district of Kamrup, 

Assam, do hereby verify that the sttements made from 

paragraphs J. to 6 and 8 to 14 are true to my personal 

knowledge and belief and the rests are my humble sub-

mission before this Hon'ba. e Tribunal and I have not 

supressed any materials of fact as stated above. 

S 	

S 

S 	Signature 

5- 
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S.No.99 	 j 	 , 

CENTRAL BOARD OF SECONDARY EDUCATION, DELHI 

	

ALL INtYIA 	EirCUNDARY HCH(J(IL. LXAMINAT10N 	2C 1 00 

i 	inri qifit,  fr 
ADMISSION CARD FOR REGULAR CANDIDATES 

(SHOULD BE PRESERVED BY THE CANDIDATE) 

	

3110996 	 27/06/84 	 5027 	 379 Roll No. (In figures) 	 Date of Birth 	 School No. 	 Centre No. 

THIRTY ONE LAKH TEN THOUtAND NINE HUNDRED NINETY RollNo.(inwords) 	
'E1)< 	ONLY 

1 'TItII 7151 ttfl Candidates Name 

1 	MRINAL KUMAR CHOIIDHURY 

Q'l iq Mothers Name 

DIPTY CHOt.JDHURY 
X-ft, 	 • 

/ •' 	
'. 	In 5T TN Fathe?s Name 

NRIPENDRA NARAVAN CHOUflHURY 

tUWAHATI PUI3LIC SCHOOL. PANJAI3ARI (UWAIAT! 

rttii 	-centre: 
% 	•')i 	t.:u• 	. 

HINDLJSTANI KENDRIYA VIDYALAVA c4UUAHAT1 ASSAM 1 

f7A t to eppearinthe subjects given below: 	 - 

L . 

  
CDEI SUBJECT 	DESCRIPTION MEDIUM PAPER LDATE 	 TIME 

08 SOCiAL 9CIENCE I 0303.2000 1030 AM 

001 ENILISH COURSI-A 1 07032000 1030 AM 

oa rIENC;E WITH PRAC ... 1 1503.2000 1030 AM 

04: MATHEMATICS 1. 22..03.2000 1030 AM 

OOZ HINDI COURSEA 	 I 	2703.2p00 	1O30 All 

_ 
NOTE : 	Candidate must check all particulars carefully and corrections if any be brought to the notice of the 

• 	 school immediately 
2. 

This card may be issued to the candidate after the attestation of photo and signature of thd candidate 
• 	 . 	 by the principal 	 . 

/1 

bbtc ScbfOI 
C AL 	• 	 Controllar of ExamInations 

- 

rufi Signatures of the Candidate 	 ~ollh.t) 	 - Central Board of Secondary Education 
_JNotin BLOCK LETTERS) 

	 . 	 . iL NOTE: 	 •• 

• 	
.• 	 ; For dates and lime of examination, please see DATE SHEET atso. 	 • 	 • 

• 	 . 

• 	TftI 
• 	The candidate must keep this admission card at the time of Examination and present on demand to the Superintendent of Examination Centre orny Other 

larson authorisod in this bOhall. 

Cer.didaic will bc ollowod to cnoar in the subject/course tilled In by them in their application forms and given against each name in the list of candidateS 514ptidd Ic lii. ta.'itre. A candidate shalt no a ordinarity allowed to appear in subjects/courses other than those given in the list.. 

T T 



•1iT 	ff 1Mi DIRECItONS FOR 
CANODATES 

Tfl 9 	1if9 qtw 	 ' rfi 	 4 	iTuiiii R-'f 	;f91 WIT4 	i 5 f41 -  
tTufr 	f 	 . 	 . 

The Exminntion Hall 	tie t. , ei. Ji caci Jay 1 6 iiii.& b&ore the tie specified lot the commencement ofthe examination. No candidate who 
Is late by more than 1 .islIi .. . i It bd athu!ted. 

2. vi4qi tTtTl .4 ffi 	iTi 	fRt 	3PT4 	fcw t'u I iI -bt1 1% 	mqf rà W f,, frn irf I 
A soat rna,ked with Iii. IiI .ri!yr will t aIItJ JL , :cti aI)(ji(tJtO. Candidates vitI be required to Irid out and occupy their allotted seats. 

a 	br4 41 itiv1 u 1A iI 	iii b (.ti 'I4I IcI 	Ii fl 	t dl 	th4iI 3t( 9 lflii 11 41 	41G 'JII(II I 14' 	01I1PI1 4 f'U 3tt *PU 9•g1 
'Tf I Tj athi; id It t th JII4; i 1 I imtr WfN I _aef *0 71`4 q  ri1 wirt ZURMA ftr *JkiiI 

No candidate, without 0. 4  perrnision of the ()Ihcet iIi:je, shall leave his/her seal oi the Examination Halt until the end of the examination. No 
candklate shall spaak wtIiout purmissiori. It II is recouy i or the canthdate to communicata with the S'updt. he/she shall stand up In his/her place and 
the Officer Incharge will ee to his/her quiromerits. 

 

* fitoflr •iF1 t trw' 	4 	 air ajii; it fii ifi 	f A 	f 	 aiiajiit tkt 	if'il 
Belore beginning his1hr Paper, helshe shall iirite on the 6de page of hs/het answcr book the subject and number of paper. He/She shall write his/her 
Roll No. on the space provided on the titk pge aid no wllere else in the answer book. He/She shall also write his/her Roll No. on his/her question 

. paper as soon as it is rec.ived by him/tier. 

'. vrr * 	fn1fi 	 01 4114 A Tt 31TON'j7'1r4; fI 	fl 	qr 	affiT rii TIT 
. 	 , 

It a 
condidate writes his/tier i'oll No, or p015 bny speclul t13rK in any pail of the answer book (or drawing sheet etc.) other than the space prvlded for 

; 	the purpose, he/she will render himself/hersell liable to have his/her Paper cancelled, 

. 

On the explry 01 time the wiswur book must bu handed over to the O fficer Inchargo even lhough the candidate may not have answered any pM of the 
paper. 	 . 	 . 	 . 	 . 

onwiih eiqe 	 3:R t* *4 v0l mfk i ftitt i?tj 	 it 	 rt 	f4c' 	tt t 	ntt 

CandIdates are required to bring their own pen, bal!pon, pencil and ink. Only royal blue or blue black ink Is to be used, except that red Ink may be used 
for writing heedinOs In the,nwors. No other ink is purrniitlo.... , 	. 

, 

 
G. w* *i 	ttifb 	i i4 	 4, Mt MW lR 	lllftt I 4 it tlfier4f KMJ jftTp 	rs TI& T4rnl 

Answers shall be written In mu Answer •Book suppliui to the t.andida lu and on bulb sides of paper. No candidate shall tear out a leaf from the answer 
book.  

0. qn 	t& qrn 4 	 i tii 	 in arr 	rr 	i 
Smoking is strictly nrohibita ut the Exnmirjntion Centre. f.nndldale found doing so during the couro of oxamIntIon 
shaH be liable to be e.pihad from Examination Centre by the Superintendent. 

10, 
N  ~M PrIll;401 I V-tf W 5 

- A candidate found guilty of any of tno lollowing shall be doomed used unfair means and his/her examination shall be liable to be cancelled and result 
withheld. Ha/she may ltiriho -  be dubtrud from cpptiani ig d t any examination of the Board for a period upto S years. 
I.0m *f 	riqvti qmfair I .  

Wrong statement in the aplicaiion form In order to get admission to the examination. 
li. 	ir-frtr * pi fxiiir 141 cniia 'tii all tnI -t iiai i f'ai aiftci iffill aljnuw */ 14 fiuift 	i 3r1fim TRM T&at 	ihtrrt1 lxeri 

Writinj name or putting signatures or any othrr mark in the answer-book which disclose In any way Identity of the candidates. Roll No. Is to be 
written In the sp.co piovidt,d for ii, rov.Iere else. 

lii 	*). 	ftm, 	ii ta u n'r a- III er -Mft win TOM I 
Having In possosior uuol(s), notes, pupers or any other copying material connected with the oxaminalloin. 

k 

	

ReceivIng or glvin 	isterxe aiieciIy or indiiectly or cepilig in any form during the course of examination. 
v 

Smuggling in or out u thu tauuiietieri hail answer-book, question paper etc. and tearing loallleaves form the answer-book or tampering with the 
answer-book In a y w,ii, 

i In qtwr 	 a anr rani N 7th nrrr I 

	

Using abusive or 	. IalryuaUe i ti thu answer book or at the examInation centre. 
04114 311I IWt 'l f-h aanl u4lr 4,t tjei VT '.itnn f919T I 

	

Impersonationi.o. isd i id:ng some oUror person to take the examination. 	
, 

vIIl.Mrin * arfi ir'i 	f q 	 fW ap 	 r-rrt 
Communicating either directly with examiner or anyother parson connected with the examination with the object of unduly Influencing him/her in 
anyway. 	 .  

it 	rr11/41 flr?I ulhd 	or 	iintt  

Tempering the certiticatelstaternent 01 marks etc. or iorging any body's snatures. 
am VW 14,1 str tru 	it 	 i frc pt 

'Arty other type of misconduct of a serious tiaturd or a dohiborate prtvioua arrengenieni to cheat in the examination. 
xi 	R- 	/1n5T9fM4sI f- r fn1i wr'Ir rx 	 ' 

- WriUng questions or snsweis on nny ç.aper otner titan the answer-book/supplementary answer-booI' 
Wli rm 1tr 	s/a/fit'rnrai ctrit quth ri 'rnu .'S ijM9 f 	 jf 
Candidate can be physically rearched by the Supdt /invigilatoi/tnspectors deputed by th Board before or during the course of examination at any 
time. 

jf fft 	rltxwrii mL,,iiil.rri /1 211/ 	'JTc11'i 	f14 c 1frM ak 	r 	ttri% RT* VitimT1Mm 3MRnfn 
'DIM V44  Wtd T4 Unt 	 an IH441 t 1 314 ,  urtn,r WTM- W-9 ant f 	oit 	 I 
U this admission card Is lost, driplicelo coty of It cdii be obtalnori horn the chico at the tourd on payment of As.' 20/. by submitting the prescribed 
application form ohlairrahle hour Centre Sirpdt. or BoarU Othice which should be duly forwarded by the heed of the institution concerned. 
The AdmIssion Card si mtild be prsurved till Mark. Strile:noirtlOuu tying Car trtIrrle is lsued. 

'l 

-- 

.- 

-j 
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S.No, 2000 	 CENTRAl. BOAR!) OF SECONDARY EDUCATiON 

Zizff 1fr MARKSSTATEMENT 
00 

• AL L I TI DI A 
SECONDARY SCHOOL EXAMINATION, 2000 

Tri Name TIRII'JAL KUMAR CHOUDHURY 	 Hb RoilNo. 9jj099 
• 717M M'qM Mothers Name DIPTY CHOUDHURY 

• RM T9iFathersName TJRIPENDRA HARAYAN CHOUDHURY 

lDatoofBIrth 27TH JUNE 	NXtJETEEtJ HUNOR0 EIGHTY FOUR 
f4WIA School 5 027 GUWAHATI PU8LIC SCHOOL PANJABARI GUWAHATI 

• 	

___iciir_MARt<SOBTAINED 
•f 	SUBJECT 	 'i CODE 	

TH 	PR 	TOTAL 	TOTAL IN WORDS 	GRADE, 

1 OGI 	NCLISH CDURS—A 	090 X'\ 090 	NXtITY 	 At 
• 	002 HINDI COURSE—A 	 073 XXX 073 	SEVENTY THREE 	A2, I 01 MATHEtATICS 	 07 " ' 	07 	T1ItIET'T SE"EI4 	Al. 

08 	SCIENCE WITH PPAC. 	ozs 025 ioo 	ONIE HUNDRED 	Ai:. 	 : 
087 SOCIAL SCIEtCC 	 05 6 Y ' 10 S6FIFTY SIX 

T1i I AbbrevIations 	• 	 , 	• 	,• 	•. 	• 	
.' ;: c . ::j '  

AB 1q , TftT Absent In the Subject 	¶R'Y1TT Result 	PASS 	 L. 

fNW 	

/ 

• 	 oth(, 	 . 	' 	
'• 	', 	•.• 	• 	• 	 • 	':": 

Dated : ,03-0-2000 ':' 	- 	• 	 • 	• 	• 	ContrctlerofExáminatIóis • 	• 

	

• 	
• • • I 

/ 

S 	•' 

• 	• 	 • 	 • 	 • 

1•••  
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4 	 m 	'ixii 	i fI f 	ftfrht i( ( 	1)nrt q 	4ctV1 

The Grades have boon awarded on a NnoPoirrt scale in the subjects 

of external examination as follows 

1/8.f'l 	irj4LIl 

A-i 	Top 1/8111 of the passod.candidatoS 

1/8t°i 01011 i t 
A-2 : Next 1/81h of the passed candidates 

t-1: 
B-i : NoxI 1/81h of the passed candidates 

.2: 	lI8 tV 
B-2 : Next 1/8th of the passed candidates 

•i TeTmq 1/9q ? 

C-i 	Next I/BthofthopasSodCandidatOS 

t-2 	IMIMil 1/5 k1 qii1 	fit 

C-2 : Next 1/81h of the passed candidates 

-1: 

0-1 	Next 118th of the passed candidates 

11 -2 	ear 1/8 	s1 qtt1 

0-2 	Noxt 1/81h of the passed candidates 

E : Failed Candidates 

• 	 2. () Wqq xmtv~ c f 	fj 

• 	 (a) Maximum marks for each subject of extarnal examination are 100 
except In the case of Scienco wllhut practical for which maximum 
marks are 75. Minimum pass marks in each subject are 33% or 
Grado 0-2. 

() IF4 an - fn 	URe 71i TWM ftui  RETFra 

f?nniit m tii 

TIinI 	/qT/ 	faatttq 

(b) Work Experience, Art Education and Physical and Iealth Education 
am to be atossod Internal ly by the schools and achievements In 
these subjects would be retlected in the CERTIFICATE OF 
SCHOOI.-BASED EVA WAltON to be Issuodhy tire school, Privet eJ 
Pot mchar/Adult School Candidates are ovolT!ptod from subject(s) 
of Internal assessment. 

eq viqi 	 ften Rqlh ili Xgzffirfl 

33%T5*2 Mt 

To pass t1in rnrnminnllon, a candidate must obi.nln atloaSt Grade 0 In 

all subjects of lnomal assessment unless the candidate Is exempted 
and 33% markS or Grade 0.2 In 6ach of the five Subjects of external 

oxaririnalion as per sctrome 01 siudlos. 

() 
Mfifw 	A. 

In respect of candidates of luring an additional subject i  the foIlifl9 

norms shall appfy. 
A language offered as an odditionet subject may rOplsCO a language 

In the event Pt a candidate felling In the some provided after 

rn roplacnenl the candidate has English/HindI as one of the 

languages. 

(it) ititcq 
No overall division/distinClion/aggmegate Is awarded. 

31 

Candidalos without being registered forcorrrpartmcnt examination will at 

be allowed to appear at the examinatiofl. Schoot candidates should send 

their application lhrouQh school and private candidates direct withIn 15 
days of declaration of results on the proscribed form alongwlth the too. In 
cnsO a cndulIaifl not regiatored for the compartment examination appears, 
his examination will be cancelled. 

if'uim *itii 	f''ffi 30f 	'%qfkRIM too/- Itipwi 

A candidate who has appeared at an examination conducted by the Board 
may apply to the floglont Ofticor concerned for verilicittlon of his/her 
marks. Such an npplicatiOn must be sent by the candidafe with a toe of 
Rs. 1001- per subject wIthin 30 days from the dale of declaration of reiul(3, 

i i 
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Pnnexure - C 
To 	 19-6-2000 
The Controller of Examinations, 
Central Board of Secondary Education, 
N ew Delhi. 

Subject 	:- Prayer for recheck and retotal of marks 
of answer script of Social Science. 

Reference :- Bo ll No.3110996, School No.5027, 
Centre No, 3579. 

Sir, 

Most respectfully I beg to state that the 

markes Isecured 56 in Social Science, Code 087 and 

was placed positional grade B 2  which is beyond my 

expectation. I did well in Social Science and therefore 

it is now required to re-examine, recheck and retotal 

the marks in Social Science. 

It is therefore most respectfully prayed 

that Your Honour would be pleased to 

re-examine, re-check and retotal the 

marks in examination of Socil Science 

and fresh result may be declared by 

cancelling the earlier result declared 

in June 2000. 

Yours faithfully, 

( Sri Mrinal Kumar Choudhury) 
Son of Nripendra Narayan 
Choudhury, 
Roll No.311099, School No.5027, 
Centre No.3579, 

V, V."erl~ 


